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O R D E R 
 

20.01.2020   Learned Counsel for the Appellant states that on 07.01.2020, 

this Appeal was heard partly by another Bench and it is stated that the matter 

was adjourned for today for the Respondents to argue. Learned Counsel states 

that he has learnt there is a bereavement in the family of the Counsel for the 

Respondent. 

 In view of the above, we adjourn this appeal. Registry to look into the order 

dated 07.01.2020 and take directions regarding listing of this matter. 

Tentatively, we post the matter on 30.01.2020.  

 

 

                                                                              [Justice A.I.S. Cheema]
   Member (Judicial) 

 

 
 

 
(Kanthi Narahari) 

Member(Technical) 
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